
Finance Department 
Civil Seaetariat. JammuJSmagar 

Notification 
Jammu, the{(:/'6f April, 2019 

SRoL1£ In exeretse of the powers conferred by sub-section (1) of section 11 of the Jammu and 
'5'1.'"1iGoods and Serv1ces Tax Act, 2017 (Act No. V of 2017), the State Govemmenl on being satisfied that 
1 ~ ~sary in the pubhc interest so to do, on the recommendations of the Council, hereby makes the 
G:Krf3 further amendments in the SRO notification SRO -GST-12 DATED 08.07.2017 ; namely:-

111 tJe openfng paragraph, for the word, brackets and figures "sub-section (1) of section 11• the word, 
;,;a and figures ·, sub-section (3) and sub-section (4) of section 9, sub-section (1) of section 11.sub-
~m(5)of section 15 and secbon 148," shall be substituted; 

· h Table,· 
Ia) a~er serial number 41 and the entries relating thereto, the following serial numbers and entries shall be 

nsated namely -• . 
(1) (2) (3) (4) (5) 

'41A Headmg Service by way of transfer N1l Provided that the promoter shall be liable to pay 
9972 of development rights tax at the appficable rate, on reverse charge 

I (herein refer TOR) or Floor bas1s, on such proportiOn of value of development 
Space Index (FSI) nghts, or FSI (mcluding additiOnal FSI}, or both, 
(including addibonal FSI) as is attnbutable to the residenbal apartments, 

which remain un·booked on the date of issuance I on or after 1st April, 2019 
of completion certificate, or first occupalion of the I for construction of 
project, as the case may be, In the folloWing residential apartments by a I promoter in a project, manner-

intended for sale to a (GST payab,e on TOR or FSI(rncludmg 
buyer, wholly or partly, addttional FSI) or both for C()(lstruction of the 
except where the enttre · the ~ed but for I residential apartments 10 P 

I consideration has been the exemption contained herern]x (carpet area 
received after issuance of of the residential apartments in the projec; I completion certificate, which remarn un· booked- on the date o 
where required, by the ' of completton cerUfteate or first 

Issuance t area of the I competent authority or occupation+ Total carpe 

.j 
after its first occupation, residential apartments In the prOJect} 
whichever Is earlier 

·' 
• rthef that tax payable in terms of the il! The amount of GST 

ProVIded fu I bOVe shall not exceed 0 5per L __ exemption available for nrst proviso here na -
construction of residential 



418 Heading 
9972 

-

apartments in the project 
under this notification shall 
be calculated as under: 
[GST payable on TOR or 
FSI(including addttional 
FS/) or both for 
construction of the 
project]x(carpet area of the 
residential apartments m 
the project + Total carpet 
area of the restdential and 
commercial apartments tn 
the pro;ect ) 
Upfront amount (called as N~ 
premium, salami, cost, 
price, development 
charges or by any other 
name) payable in respect 
of service by way of 
granting of long term lease 
of thirty years, or more, on 
or after 01 .04.2019, for 
construction of residential 
apartments by a promoter 
in a project. intended for 
sale to a buyer, wholly or 
partly, except where the 
enUre consideration has 
been received after 
issuance of complebon 
certificate, where reqwred, 
by the competent authority 
or after its first occupation, 
whichever is earlier 

The amount of GST 
exemption- -avatlable foi' 
construction of residential 
apartments in the project 
under this notification shall 
be calculated as under. 
[GST payable on upfront 
amount (called as 
premium. salami, cost. 
price, development 
charges or by any other 

cent.of the value In case of affordable residential 
apartments and 2 5 per cent. of the value In case 
of residential apartments other than affordable 
residential apartments remaining un- booked on 
the date of issuance of completion certfflcate or 
first occupation 

The liability to pay state tax on the said portion of 
the development rights or FSI, or both, calculated 
as above, shall arise on the date of completion or 
first occupation of the project, as the case may 
be, whichever is earlier. 

Provided that the promoter shall be Uable to pay 
tax at the applicable rate, on reverse charge 
basis, on such proportion of upfront amount 
(called as premium, salami, cost, price, 
development charges or by any other name) paid 
tor long term lease of land, as is attnbutable to the 
residential apartments, wtuch remain un- booked 
on the date of Issuance of completion certifJCate, 
or first occupation of the project, as the case may 
be, in the following manner· 

[GST payable on upfront amount (called as 
premium. salami, cost, priCe. development 
charges or by any other name) payable for 
long term lease of land for construcllon of the 
residential apartments in the project but for 
the exempbon contained herein]x{carpet area 
of the residenbal apartment~ in the project 
which remain un· booked on the date of 
issuance of completion certificate or first 
occupation + Total carpet area of the 
residential apartments m the project); 

--Prov,ded further that the tax pay-able in terms of 
th first proviso shall not exceed 0 5 per cent. of th: ~rue in case of affordable res.idential 
apartments and 25 per cent.of the value in case 
of residenbal apartments oth.er than affordable 
residential apartments remalmng un- booked on 
the dale of Issuance of completiOn certificate or 

first occupation. 
The liability to pay slate tax on the said proportion 

-



l 

name) payable for long 
term lease of land for 
construction of the 
project]x(carpet area of the 
res1den1Jal apartments in 
the project + Total carpet 
area of lhe residential and 
commercial apartments in 
the project). 

of upfront amount (called as premium, salami, 
cos!, price, development charges or by any other 
name) paid for long term lease of land, calculated 
as above, shall arise on the date of Issue of 
completion certificate or first occupation of the 
project, as the case may be. 

(iii) after paragraph 1, the following paragraphs shall be Inserted, namely, • 

~1A. Value of supply of service by way of transfer of development rights or FSI by a person to the promoter 
aga1nst consideration m lhe fomr of residential or commercial apartment$ shall be deemed to be equal to the 
value of Similar apartments charged by the promoter from the independent buyers nearest to the date on which 
such development rights or FSI1s transferred to the promoter. 

18. Value of portion of residential or commercial apartments remaining un-booked on the date of issuance of 
complebon cer1ificate or first occupation. as the case may be, shall be deemed to be equal to the vafue of 
sim1tar apartments charged by the promoter nearest to the date of issuance of completion certificate or first 
occupation, as the case may be." 

(iv) in paragraph 3 relating to Explanabon, after clause (iv), the following clause shall be inserted, namely: • 
"(v) The term •apartment" shall have the same meaning as assigned to it In cfause (e) under section 2 of the 
Real Estate {Regulation and Development) Act 201o (16 of 2017, 

(VI) The term •affordable residential apartmenr shall have the same meaning as assigned to it m the SRO 
notification No SRO -GST-1 1 DATED 08.07.2017 1ssued by Finance Department, Government of Jammu and 
Kashmir, as amended. 

(vii) The term •promoter" shall have !he same meaning as assigned to it in clause (zk) under seciJon 2 of the 
Rea' Estate (RegulatJon and Development) Act 2016 (16 of 2017) 

(viu) The term •projecr shall rnean a Real Estate Project or a Residential Real Estate Projecl 

(1x) the term "Real Estate Project (REPr shall have the same meaning as assigned to II in clause (zn) under 
sectJon 2 of the Real Estate (Regulat1on and Development) Act. 2016 (16 of 2017). 

{x) The term "ResidentJal Real Estate Project (RREP)" shall mean a REP in which the carpet area of the 
commerc1al apartments is not more than 15 per cent.of the total carpet area of all the apartments in the REP; 

{XJ) The term •carpet area· shall have the same meaning as assigned to It clause (k) under section 2 of the Real 
b!atc· (Reyulauon and Oeveloprnentl Act. 20113 I 16 of 2017). 

(xiij ·an apartment booked on or before the date of Issuance of rompleiJo~ ce1Vflcate or first occupation of the 
?rOJecr· shall mean an apartment which meets all tho following three condll1ons, namely· 



(a) part of supply of construction of the apartment service has time of supply on or before the said date; 
and 
(b) cons1deratton equal to at least one installment has been credited to the bank account of the registered 
person on or before the sa1d date; and 
(c) an allotment letter or sale agreement or any other simJlar document evidencing booking of !he 
apartment has been issued on or before the said date. 

(xiil) "ffoor space index (FSI)" shall mean the ratio of a building's total floor area (gross floor area) to the size of 
the piece of land upon which It is bunt.•. 

This nolincalion shall deemed to have come Into force w.e f. 151 day of April, 2019. 

By Order of the Government of Jammu & Kashmir. 

No: ET/Estt/GST/119/nob-111 
Copy to the: -

1. Secretary, GST Coundl, New Delhi. 
2. All Fl~noal Commissioners. 
3 . Principal Resident Commissioner, J&.J< Government, New Delhi. 
4. Principal Secretary to Hon'ble Govemor. 
S. All Prlndpal secretaries to Govemment-
6 All Commlssloner/Secretaries to Government. 
7. Divisional Commissioner, Jemmu/Kashmlr 
8. Exc.se Commissioner, J&.J<. 
9. CommiSsioner, St<lte Taxes, J&K. 
10 Addttior181 Commissioner, State T~Jxes (Adm} Jammu/KillshmJr. u: Additional commlss1oner, State Taxes Tax Planning, J&K.. 
12 Pvt. Secretary to Hon'ble Advisor (S). 
13: President Kashmir Chamber of Commerce & Industry, Kashmir. 
14. President Federation of Industry, Kashmir. 
15. President Chamber of Commerce & ~ndustry, Jammu. 
16. President Industries Association Ban BrahmanaJSamba 
17. President Tax ~r Association, Jammu/Sri nagar. 

Sdi-
(Dr. Arun Kumar Mehta} lAS, 

Principal Secretary to the Government 

Dated/6 .04.Z019 

18 General t~~anaqer Govemme11t Press Jarnmu/Kaslumr. 
l9: Private Secretar/ to Princ1pal Secretary to Government , Finance Department. 
20. Government Order file/Stock fileJincharge webs1te. 


